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Shrimati Renu Chakravartty: Sir,
juestion No. 1980 may be answered.

Mr. Speaker: Are there any other
Members present who were not present
when their questions were called ?

Shri Kajrolkar: Question MNo. 1963,
Sir.

Mr. Speaker: I will take up Question
No. 1980 after 1963.

Jhansi Workshop
*1963. [ Shri Kajrolkar: ’
3‘{ Shri D. C. Sharma:

Will the Minister of Railways be
pleased to state:

(a) whetherit is a fact that a “Self-
Improvement Trust” has been set up

Railway workers in the Jharsi Workshop
of the Central Railway:

(b) whether it has been sponsored
by rnment ;

(c) if not, whether it has received
recognition or encouragement from
Government ;

(d) whether any tangible results have
been shown in the direction of greater
efficiency, morale, etc. by the members

of the Trust; and

(e) if so, the steps Government propose
to take to sponsor or encourage such
“Trusts in all departments of all the Railways ?

The Parliamentary Secretary to the
Minister of Rallways and T
(Shri Shmhnawsx Khan): (a) Yes.

(b) Yes.
{c) Do not arise.

(d) and (¢). In May 1956, the Railway
Administrations were advised by the
Ra.ilm!rBolrdtp organise *Self-Improve-
ment Trust” in orkshops, Running
Sheds and CAW Depots. It istoo early
to report on results, The
question of introducing such
ascheme in other departments on Railways
will be considered after experience
has been gained with the present scheme.

Shrl Kajrolkar: Do these ‘Trusts’
receiveany financial aid from Government ?

Shri Shahnawax Khan: No great
financial aid is required for starting this .
scheme. Tt will be initiated in the existing
railway workshops and running sheds
and I do not think any very great  expendi-
ture is involved. In case there is, the
G-oneral Managy of the Railways con-
ern~d are empowered to meet that
xpendltur:‘.
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Labour Situation in Barbil Minc Ares

*1980. Sharimati Renu Chakravartty
(om bebalf of Shri Deogam): Will the
Minister of Labour be pleased to state:

(a) whether it is a fact that there has
been repeated labour trouble in the mining
areas of Barbil and Bara-Jamda;

(b) the reasons of the trouble and the
persons responsible for it; and

(c) the steps taken to stop recur-
rence of the same and to ensure smooth
running of the mining in dustires ?

The DeputyfMinister of Labour
(Shri Abid Ali): (a) Yes.

(b) An agreement was arrived at on
31-12-1955 between the Keonjhar Mines
and Forest Workers’ Union and the Orissa
Mineral Development Company, Barbil,
in regard to certain matters which were
m;gute uu& as re-mstuten}cm of sus-

wor| , payment of overtime,
supply of tubs and the like. One of the
conditions of agreement was that both
parties would have recourse to consitu-
tional methods before resorting to direct
action. On 20-4-1956, the workers went
on strike without notice and thereupon
the managementdeclared a lockout. There
have been breaches of law and order. 1
believe some of these cases would be
sub-judice and it would, therefore, not
be right for me to express an opinion as
to who are the persons responsible for
the trouble.

{¢) Officers of our Conciliation Machi-
nery visited the area but at present there
is no favourable atmosphere for conciliation.
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Shrimati Reau Chakravartty: In
view ofthe fact that this is an area where
the living conditions are very bad and
large numbers of the workers are Adivasis
and in view of the fact that the workers
have approached the Central
Officer for conciliation proceedings of a
tripartite nature, may I know whether the

t proposes to ihtervene and
whsther a tripartite conference will be
called so that the matter ‘may be settled
in a satisfactory manner?

Shri Abid Adi: Still we have not
been able to find out what is the nature of
the dispute in this particular matter. Some
people who are misleading the workers
want to fight a political battle in another
field and that is very much the reason,

After the workers have come to an agree-
ment amicably and voluntarily with the
employers, they have no business to strike
and | is no purpose at all except
political,

Shrimati Renu Chskravartty: The
details of tre labour disputes hav~ been
submirted three weeks ago to the Central
Labour Commissioner. May I know whe-
th r the Government have sren it and
wh ther they propos: to look in'o it sym-
pathetically and 1ry to resolve the matter,

Shri Abid Ali: We have all sympathies
for the workers themselves, but so long as
they are under wrong influence, and un-
desirable people ar- infl ing th m, there
is no armosp’ﬁ—m for conciliation, and if the
persons conc m-d change their mood,
c=rtainly we shall be very glad to be helpful
to the workers. ..

Mr. Speaker: The question hour was
long over, !

Dr. Rama Rao: Just now the hon.
Minister stated that the cases are sub judice
and they shou'd not be opened here. "Later
to Shrimati Renu Chakravarty’s question
he answered that the workers want d 1o
fight a polirical bartl= in this field. s it
proper for him to say so?

Mr. Speaker: The hon. Member need
not have put this question at all. As soon
as the hon., Minister said that these are
matters sub jadice, the hon. Member
sheuld have stopped, but, instead of doing
80, wanted er details from the Mini-
ster, who has now given details.

Shri Sadhan Gupta: What was asked
was Whether jhe Government would be

helpful—nothing about the details,

Mr. Speaker: They have said that they
cannot be helpful so long as other parties
have taken charge of it and there is no
stmosphere for it.  That is what the hom
Minister says. What can I do,






